CEMTRAL ADMINISTRATIVE TRIBUNAL
PRIMCIPAL BEMCH

0.A4.HO.876/2004
M.A.NO.742/2004

New Delhi, this the 20th day of April, 2004

HOM BLE SHRI JUSTICE V.S, AGGARWAL, CHAIRMAN
HOKBBLE SHRT R. K. UPADHYAYA,  MEMBER (A)

1. Rishi Pal No.6404114
rio House Mo, 137, Gali Mo, zZ,
Ram MNagar
Kanker Khera, Meerutr Cantt,

2. Madan fal No.6404120
r/o He Ne.172, Lal Kurti, Handiva
Mohalla, Meerut Cantr

. Kedar Bhadur Mo, 540411
r/o 112, Ganga MNagar, Meeruyt

. Dalchand No.s4D4nsg
/o 408, Kaligarhi Sactor-9
Meerut,

o OM Prakash No.6409898
R/io 319, Fragatl Nagar
Moerut,

f, Krishan PFal Mo. 68404116
R/fo R.A. Topkahana,
Near Badl Masiin

7 e Bhagwan 0as No.s408117
rio a45/10 New Manri
Kaseru Khera

Mearut City.

{3 a. Benl Prasad No, 1004

rio Ho Mo, 138, Jawahar Puri
Kanker Khera, Meerurt,

9, Sukhpal No. 1001
F/fo Village Ghat
L0, FPanchli, Meerut

10, Yijay Kumar Mo, 1007
rlo ML No. 315, Nagla Batiu,
Mesrut Cantt,

11, Magendra Tewari Mo.6404174
FAo Marwari Mohalla, Kaseru Khera
Maeerut Cantt.

17, Meherudesn No. 5404173
rio Bhachola .o, Mailithana

Brahm Pal No.6404119
r/o H.No.Badala Kathvadu P.0. Siseli
Meerut,
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Keshar s5i nuh Ho, 6404117

Anant Ram No. 6404118

F/o MoNo. 115, Kaseru Khera,

Beduy No. 5408394
Rio Rohata Romd,  Khadauli
Mesrut,

Balbir Ho.54047175

Nu4)40 Digal Mohalla Kasery Khara

Maeorut

Road

r/fo 118, Ashok PUuri, Kanker Khera

Mesea 1t .

-

)

GsaSENT Lal No, 6404094
Flo M. Wo. Sadar Kabari Barzar
Mearut Cantt,

Sanowar No.s40aney

FAo HLNo. 207 Handlva Mohalla

Lal Kurti, Meerut Cantt,

DL Ka Kardam Ne. 1008
r;o Village Garza P.(.
WZamabhad Ghun
Meerutu

Aonplicants

the resnondent

{ia {Through Secretary)

Block, New Del

Training

21, Todi Singh No.s4D4115
Flo 214 Kaseru Khera, Meerut Canptt,
27, Tabal Mo, 6404890
FAO Quayum Nagar, Bicholacolony Incholi
Mearut,
73. Bhiawan Chandra Pat® No. 5404178
rfo 918, Sant Vihar, Meerut.
24, Kunwar Singh Yadaw P.No, 5404096
3/0 Shri Ganos Saran
Rio R.A.Bazar
Meerutl Cantt. N
(A1l applicants are serving under f
in Meerut)
(By aAnvocate: Shri YeP. 5. Tvagi)
Varsus
1. The Union of Inc
Ministry of Defence South
2. The SecrelLary
Departiment aof Fersonnel &
Mew Delhi,
3. The oHCIOlﬁxV Ministry aof

Daparitmant of Expenditure
Naw Delhi.

Finance
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lal Advisor
ance Division)

4, The Secretary cum Finan
Ministry of Defence (Fj
Mew Delhi,
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The Director General [Supply and Transport)
BMG s Branch AHOQ DHO F.Q,
Hew Delhi.

The Adijutant General
teneral Statf Branch (CIv)
AHO DHQ P.O, New Daelhl.
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7. The CGDA
West Blcok -~ v
R. K, Puram
Mew Delhi.

8. The Commanding OFFicer
40, Supply Coy ASC, Type o
Ma@:u Cantt, sa s e
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spandents

ORDER (Qral)

Justice ¥.S8. Aogarwal:

M. A, 742 /7004

M. 4. is ﬂlIOWHu subtdect to -ust axcanptions,

Filing of the Hoint application is permitted.

Q. A BI6/2004

By wirtue of the bresent  application, the

applicants all the order of 17.3.2004, It reads:

63}
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"1, With reference to Order dated 10 Dec
z003 of  CAT (PRI, New Oelhl  in T4
No.2931/2003, it is stated that the case
has been considered in detail in accordancs
Wwith ithe relevant rules, instructions  and
judicial sronouncement on the subiact.

z, The martter grant of ACP  to
the labourers of Cwas examined in
conaultation with Min. of Def & DOP & T,
who  have given the Fuling  that since
labourers of ASC are not auvthorised on the
FESWE  of  the units, na o case  of  acute

‘ ation  oan  be aout in ¥ s
auch, thesy g not  aligible  Tor
orant of ACE,
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3. A case Tor authorisation of labourers
on  PESWE  of  the units is  under active

=

consideration of the Gowt., The case  Tor

grant of ACP to the labourers will be taken

up adgalin atter the labourers are authorisen

on the PE/WE of the units."
Z. Ferusal of the same clearly shows that a Final
decision in this regard has not been taken. The case
of  authorisation of persons like the apnlicants  on

PLE. il.e. the Peace Establishment ang W, E. i.e.

War Establishment is under active conslideration.

Keeping in wiew the said fact, as For the
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present, the vetition must he stated to be preaemature.
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Therefore, we dismiss it as such leaving it to the

@all lepgal and factual pleas

e
U}
[0

applicants  to  rail
avallable in law including one regarding which no
opinion is  being expressed, when a final order  1s
nassed,
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(R.K.Upadhvaya) V. 5. Agaarwal)
Mambar (A Chairman
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